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tonnes per month. This is because 
production has only just commenced. 

Scholarships in India to Students 
from Asian Countries 

657. Shri D. C. Sharma: Will the 
Minister of Education be pleased to 
state: 

(a) the number of scholarships pro-
vided for 1961-62 for students from 
Asian countries for study in India; 

(b) the details of the same; and 

(c) whether it is proposed to in-
crease the number of scholarships? 

The Minister of Education (Dr. K. L. 
Shrimali): Information is being col-
lected and will be placed on the table 
of the House in due course. 

Election Expense!! 

658 fShri B.  C. MuIlick: 
. \. Shri Kumbhar: 

Will the Minister of Law be pleased 
10 refer to the reply given to Un-
Starred Question No. 529 on 9th 
August, 1961 and state: 

(a) w!.ether the decision with regard 
to· the t-earing of the entire election 
expense3 by the Central Government 
in Orissa and Kerala States to Lok 
Sabha 1.as been taken by .10W; and 

(b) if so, what is the nature of de-
dsion taken? 

The Deputy Minister of Law (SOO 
lIajarnavis): (a) A decision regarding 
the sharing of the expenditure to be 
incurred by the Government of Orissa 
in connection with the forthcoming 
General Elections to the Lok Sabha 
has been taken. There was, however, 
no such proposal in respect of the 
State of Kerala. 

(b) It has been decided that the ex-
penditure involved in connection with 
the conduct of the mid-term elections 
to the Orissa Legisiative Assembly, 
bye-election to the Lok Sabha from 
the Chatrapur Parliamentary Consti-
.tuency (which was held simultaneously 

with the mid-term elections) and ~ 

Third General Elections to the Lok 
Sabha will be shared between the 
Government of India and the GOVenl-
ment of Orissa in the ratio of 21:M. 

Enquiry into Activities of Ram Reop 
Vidya Mandir, Subzimandi, Delhi 

659. Shri Kunhan: Will the Minister 
of Education be pleased to refer to 
the reply given to parts (e) and (f) 
of Unstarred Question No. 2904 on 
30th August, 1961, and state: 

(a) whether Directorate of Educa-
tion have taken any steps to see that 
their decision as given in their letter 
No. 2(10)RRVMI11151116113489 of 17th 
July, 1961 is implemented by the 
authorities of the Ram Roop Vidya 
Mandir Higher Secondary School, 
Kamla Nagar, Delhi: 

(b) if so, the steps taken; and 

(c) whether the above decision has 
been implemented since then? 

The Minister of Education (Dr. I.. 
L. Shrimali): (a) to (c). The school 
mangement has not, yet implemented 
the decision conveyed to them i& 
Directorate of Education's letter ot 
17th July, 1961 and it has preferred an 
appeal against that order, which is 
under the consideration of the Delhi 
Administration. 

Bhilai Steel Plant 

660. Shri Aurobindo Ghosa1: Will tile 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether C.I. Skulls coming Ollt 
of the Steel Plant of BhiIai are sold to 
any private firm; and 

(b) if so, on what terms and COR-
ditions? 

The Minister of Steel, Mines ad 
Fuel (Sardar Swaran Singh): (al Yes, 

Sir. 

(b) At controlled rates. Certaa 
facilities such as loading, breaking, 
accommodation to workers etc. were 
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given to parties for which adminis-
trative charges were levied with their 
consent. 

Relaxation of Steel Control 

661. Shri Bibhuti Mishra: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether it is a fact that Govern-
ment are proposing to relax the steel 
control in some respects; and 

(b) if so, the nature of the relaxa-
tion and the reasOns for this step? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and 
(b). Due to easier supply position, 
control over distribution of categories 
of steel other than sheets (thinner 
than 14 gauge), wire, hoops, and tin-
plates, has already been relaxed. 
Consumers and Stockists are now per-
mitted to indent for their requirements 
of the relaxed categories without the 
necessity of obtaining quota certificate. 
Further the relaxation will be made 
to cover more and more categories as 
and when the supply position im-
proves. 
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City Compensatory Allowance to 
Officers in Delhi 

663. Shri Subiman Ghose: Will the 
Minister of Finance be pleased to 
state: 

(a) whether city compensatory 
allowance used to be paid to the Class 
I and II Officers in Delhi and New 
Delhi before Delhi and New Delhi 
were declared as 'A' class city; 

(b) if SD, the average amount in-
curred annually for that; 

(c) whether the said officers are 
paid city allowances after Delhi and 
New Delhi haVe been declared 'A' 
Class City; and 

(d) if so, the number of such officers 
class-wise and the average amount 
expected to be incurred annually? 

The MiBister ot Finance (ehri 
Morarji Desai): (a) and (c). Before 
Delhi was declared as an 'A' Class 
City, Class I and Class II Officers :n 
Delhi and New Delhi drawing pay 
below Rs. 500 P,M. were eligible to 
draw the prescribed city compensatory 
allowance subject to a maximum of 
Rs. 10 P.M. Marginal adjustments had 
been provided in the case of those 
drawing pay upto Rs. 509 per month. 
With the upgradation of Delhi as an 
'N Class City with effect from the 1st 
July, 1961, Class I and Class II Officers 
in Delhi and New Delhi, irrespective 
of their pay, have become eligible to 
draw city compensatory allowance at 
the rate of 8 per cent. of pay subject 
to a maximum of Rs. 75 P.M. 

(b) and (d). The information is 
not readily av,ailable. It is. considen;<1 
that the time and labour lIlvolved m 
the collection of the information may 
not be commensurate with the result. 




